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Heav1/ Packages 
(Amendment) Bill 

fore the House and I think the House 
will accept it. 

Mr. Chairman: The question is: 

"That the Bill to amend the 
Marking of Heavy Packages Act, 
1951, be taken into consideration." 

The motion was adopted. 

Clause 2 
Mr. Chairman: The question is: 

"That clause 2 stand part of the 
Bill". 

The motion was adopted. 

Clause 2 was added to the Bill. 
~a se 1 -(Short title) 

Shri Raj Bahadur: I beg to move: 

Page 1, line 4,-

for "1960" substitute "1961". (2). 

Mr. Chairman: The question is: 

Paie 1, line 4,-

for "1960" substitute "1961". (2). 

The motion was adopted. 

Mr. Chairman: The question is: 

"That clause 1, as amended, 
stand part of the Bill." 

The motion was adopted. 

Clause 1, as amended, was added to the 
Bill. 

EnaotiDc Formula 

Shri Raj Babadur: I beg to move: 

Pa,e 1, line 1,-

for ''Eleventh Year" substitute 
"Twelfth Year". (1) . 

Mr. Chairman: The question is: 

Page I, line 1,-

for "Eleventh Year" substitute 
'PJ'welfth Year". (1) • 

The motion was adopted. 

The Enacting Formula, as amend-
ed, was aaded to the Bill. 

The Title was added to the Bill. 

Shri Raj Babadur: I beg to move: 

"That the Bill, as amended, be 
passed". 

Mr. Chairman: The question is: 

"That the Bill, as amended, be 
passed." 

The motion was adopted. 

13.12 hn. 

DEMANDS FOR EXCESS GRANTS 
(GENERAL)-, 1958-59 

Mr. Chairman: The House will 
now proceed to the discussion and 
voting on the Demands for Excess 
Grants in respect of the Bud,et 
(General) for 1958-59. 

DEMAND No. I-MINISTRY OF COM-

MERCE AND INDUSTRY 

Mr. Chairman: Motion moved: 

"That a sum of Rs. 2,23,716, be 
granted to the President to make 
good an excess on the grant in 
respect of 'Ministry of Commerce 
and Industry for the year ended 
the 31st day of March, 1959'." 

DEMAND No. 31-OPIUM 

Mr. Chairman: Motion moved: 

"That a sum of Rs. 1,98,432, be 
granted to the President to make 
good an excess on the grant in 
respect of 'Opium for the year 
ended the 31st day of March, 
1959'." 

DEl\IAND No. 37--SUPDANNUATIOR 

Au.oWANCES AND Pl:N8IOR8 

Mr. Chairman: Motion moved: 

"That a sum of Rs. 3,34,105 be 
granted to the President to makt' 
,ood in excess of the grant in 
respect of 'Superannuation Allow-

-Moved with the recommendation of the President. 
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ances and Pension fOr the year 
ended the 31st day of March, 
1959'." 

DEMAND No. 48-MEDICAL SERVICES 

Mr. Chairman: Motion moved: 

"That a sum of Rs. 79,170, be 
granted to the President to make 
good an excess on the grant in 
respect of 'Medical Services for 
the year ended the 31st day of 
March. 1959'." 

DEMAND No. 51-MINISTRY OF HOME 
AFFAms 

Mr. Chairman: Motion moved: 

"That a sum of Rs. 2,66,056 be 
granted to the President to make 
good an excess on the grant in 
respect of 'Ministry of Horne 
Affairs for the year ended the 
31st day of March, 1959'." 

DEMAND No. 52-CABINET 

Mr. Chairman: Motion moved: 

"That a sum of Rs. 39,193, be 
granted to the President to make 
good an excess on the grant in 
respect of 'Cabinet for the year 
ended the 31st day of March, 
1959· ... 

DEMAND No. 60-HIMACHAL PRADEsa 
Mr, Chairman: Motion moved: 

"That a sum of Rs. 14,70,042 be 
eranted to the President to make 
good an excess on the grant in 
respect of 'Himachal Pradesh for 
the year ended the 31st day of 
March. 1959'," 

DEMAND No. 69-MINISTRY OF IRRIGA-
TION AND Pown 

Mr. Cbai1'llUUl: Motion moved: 

"That a sum of Rs, 69,073 be 
granted to the President to make 
good an excess on the grant in 
respect of 'Ministry of Irrigation 
and Power' for the year ended 
the 31st day of March. 1959'," 

r -
DEMAND No. 99-DEPARTMENT OF ATO-

MIC ENERGY 

Mr. Chalrman: Motion moved: 

"That a sum of Rs. 16.413 be 
granted to the President to make 
good an excess on the grant in 
respect of 'Department of Atomic 
Energy' for the year ended the 
31st day of March, 1959'." 

DEMAND No. 121-CAPITAL OUTLAY OF 
THE MINISTRY OF HEALTH 

Mr. Chairman: Motion moved: 

"That a sum of Rs. 7,82,071 be 
granted to the President to make 
good an excess on the grant in 
respect of 'Capital Outlay of the 
Ministry of Health' for the year 
ended the 31st day of March, 
1959'." 

DEMAND No, 132-CAPITAL OUTLAY ON 
CIVIL AVIATION 

Mr, Chairman: Motion moved: 

"That a sum of Rs. 7,52,019 be 
granted to the President to make 
good an eXcess on the grant in 
respect of 'Capital Outlay on 
Civil Aviation for the year ended 
the 31st day of March, 1959'." 

Shrl T. B, Vlttal Rao (Khammam): 
Mr. Chairman, Sir, I want to make 
a few observations on the demands 
for excess grants. Firstly. I would 
like to have an explanation from the 
hon. Minister. Certain items by 
way of excess grants are being 
brought forward through the recom-
mendations made by the Public Ac-
counts Committee made in their 32nd 
report. The report was presented to 
this House in December, 1960. What 
are the reasons for the delay of 
four months in presenting these de-
mands for excess grants? I am afraid 
the Finance Ministry is not working 
vigorously, The Ministry seems to 
work in a leisurely way. For in-
stance, the other day, when there 
was a notification made sometime in 
February last was being laid on the 
Table of the House,-it was beinl 
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laid on the Table of the House some-
time in April-I brought that aspect 
to the notice of the Speaker and 
asked as to how it was that there 
had been a delay of two months In 
laying the copy of the notification on 
the Table of the House. The Speakel' 
was pleased to say that the Finance 
Minister should make a statement 
about the delay in laying it On the 
Table of the House. On several occa-
sions, he had ruled that as soon as a 
notification was issued, a COPy of it 
should be laid on the Table of the 
House. In spite of the Speaker's 
directions or instructions, the Finance 
Minister has not so far come out 
with a statement, explaining the 
reasons for the delay. 

The Deputy Minister of Finance 
(Shri B. R. Bhagat): It has been sent 
to the Secretariat. I think it will 
come to the hon. Member also. 

Shri T. B. Vittal Rao: I would 
like to have a categorical assurance 
to the effect that these things wiil 
not be repeated. The Publ' c 
Accounts Committee made a report 
which was presented to the Hou3e in 
December 1960. The hon. Minister 
should have come forward with the 
demands in February itself. 

Then, I would like to draw the 
attent;on of the HOuse to one aspect 
in regard to civil aviation. I am very 
g:ad that the Deputy Minister con· 
cerned is in the HOUSe so that he 
may help the Deputy Mnister of 
Finance in giving an an3wer. The 
Public Accounts Committee, in their 
32nd report which was presented to 
the House in December last, have 
qUlestioned about certain expendi_ 
ture connected with the Civil Avia-
tion Department-Demand No. 132. 
The Committee asked as to why 
there was an expend ture to the tune 
of Rs. 7 lakhs and over as excess 
grant. The reason that was given 
by the Minister in charge of Civil 
Aviation was that certain works un-
dertaken by the CPWD were accele-
rated. Were they not aware that the 
expenditure had to be incurred 

because the work had to be acce-
lerated? They could have easily 
come to the House and asked for a 
supplementary grant. Here is a 
sum of Rs. 7 lakhs odd which was 
spent in excess of what had been 
granted originally. What have they 
got to say for this? What the Public 
Accounts Comm.ttee had to say is 
very relevant in this connection. I 
hope that the FinanCe Ministry and 
the Minister of Transport and Com-
mun.cations will draw a lesson out of 
the observations made by the Public 
Accounts Committee. Let me quote 
from page 9 of their report where 
they say as follows:-

"The Committee are not con-
vinced by this explanation. When 
the progress of the work has ac-
celerated to achieve the target 
set out, the Ministry should have 
kept a closer watch over the pay-
mcnt for the works and provided 
for reasonab:e funds to avoid ex-
cesses. This is again a case of 
defective control over expendi-
ture." 

Although there is a statutory provi-
sion in the Constitution, namely, arti-
cle 115, under wh.ch excess demands 
for grants can be passed, these are 
meant only for very, very emergent 
cases and in very rare cases. But 
from year to year this has become the 
practice in this House to see the 
Ministries com ng forward with excess 
grants and making demands for these 
excess grants. The present item re-
lates to the grant of Rs. 7 lakhs. How 
can I grant this sum of Rs. 7 lakhs? 
There is nothing g.ven in the note: 
what are the works, where are the 
works, to which works these sums 
appertain, etc. All these details are 
not given. Simply Rs. 7 lakhs is men· 
tioned. Is this the fashion in which 
this Howe is to be asked to vote for 
a sum of Rs. 7 lakhs? I think the 
HOUSe deserves a better treatment 
from the Treasury Benches than what 
they are doing now. 

Secondly, I come to the item regard. 
ing pensions and superannuations-
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Demand No. 37. There, it is stated 
that the setUement of pension cases 
baa been expedited. 'I am glad that 
they have expedited the payment ot 
pensions. But still there are several 
cases pending with the Min.stry for a 
settlement. I know "SOme cases have 
been pending for more than a year. 
But what I would like to submit 1s 
that the forms that have to be filled 
and submitted by the dependents who 
are enLt.ed for family pension and 
gratuity are very cumbersome. When 
• widow, for instance, has to apply 
for these benefits, she finds it very 
difficult to fill in the various forms. 
Some simple forms may be dev sed, 
and some method may be evolved so 
that these forms cou.d be simplified. 

Then I find a very interesting thing 
in these forms, in one of the foot-
notes. It is said that finger-prints 
have to be given in those forms. In 
the case of non-Indian who have been 
employed in 'India and when they go 
back, when they get a pension or the 
widows get pension, there is no ques-
tion of finger-prints for them. I do 
not know why such an exemption 
should be made. Anway, this is a 
discr mination. But I would like to 
know why these finger-prints are ne-
cessary at all. I am not a .awyer or 
an advocate. But I think that the 
calling tor ftnger-prinu on the torms 
is a litUe out-Of-date. The need for 
finpr-prints .n these torms is a little 
out-of_date in my opinion. I do not 
know, but I would only request thE' 
hon. Minister to examine the sug-
gestion of m ne; it it is po3sible, 'I 
would like them to i!o away with the 
finger-prints in the application for 
pension or gratuity. 

Then it is stated that certain de-
mands are due to the tact that the 
rai:way freights have come into the 
picture. When the demands for excesa 
grants for the railways come in, I 
would speak on it a litUe more ex· 
haust'vely, and I do not want to say 
anything on that now. 

'!ben, in Demand No. 32, I find that 
one Minister has drawn his sallll7 for 

the month of March in the same 
month. (Interruptions). I am sorry; 
it is demand No. 52. I am really 
confused when a responsible Minister 
draws his salary for the month of 
March in March itself. This is not 
done anywhere. 'I do not know why 
the Minister had gone out of pocket 
by Rs. 1,750. This is not permitted 
by the rules for gazetted or non-
gazetted officers. They are not allow-
ed to draw the sa.ary for a month .n 
that month itself. If at all, they are 
paid 'advance of salary which will be 
recovered in insta ments. This u 
very strange that a  M nister seems to 
violate the rules. I do not know what 
i.; provided for under the rules for 
salaries for M;nister3 and whether 
there is a rule fOr drawmg pay for a 
month 10 that month itself. This is 
rather curious. 

Shri BraJ Raj Singh (Firozebad): 
Do you want that he shou.d be dis-
mis.;ed? 

Shri T. B. Vlttal Rao: It is said here 
"this amount could not be included 
through oversight". Is this the way 
in which accounts are maintained? Is 
this the way in which audit exercises 
its check? This does not do any credit 
to the functioning of the Finance 
Ministry. 

Then, there is an item "tour expen-
ses Rs. 29,214." This is also due to 
deb;t raised by railways. 'I would 
deal with th s also when railway 
demand3 are taken up. 

One more important item is about 
demand No. 8O-Himachal Pradesh. 
Here is an excess grant of Rs. 14,70,000 
asked for. A sum of Rs. 14.28 lakhs 
has been asked for pa)ment of fre:ght 
and hire charges to private transport 
owners. In Himachal Pradesh, as far 
as I know, both passenger and freight 
-the whole transport system-is 
nationalised. How is it that pr vale 
tran ;port authorities h1lve been a1" ow-
ed to ply their services in that par-
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ticular place, because the whole thin, 
is nationalised? There seems to be 
something wron, w. th the workinl 
of the transport department in Hima· 
chal Pradesh. It is a funny depart-
ment where a technical man is not 
the head of the transport depart-
ment; there is a non-technical man 
who .s the head. When an amount ot 
Rs. 14 28 l'akhs has been asked for, 
1 should have liked a little more ex-
planatlon. Tha't is why I asked the 
Minister whether he was going to 
make a statement while mov ng this 
demand for the acceptance of the 
House, becau3e from this note, we are 
not able to make out anyth:ng and 
we have to eo throueh a.1 the PAC 
reports in this short period. '1 would 
like to have an explanation regard.ne 
this. 

These are thlt few observations I 
have to make on these demands for 
eXCe8i1 grants. 

8br1 D. C. Sharma (Gurdaspur): 
Sir, I think most of the observatlOnJ 
made by the hon. Member over there 
are out of all proport on to the excpss 
demands for grants which have been 
put forward by the Finance Minis-
try. In most cases, the exce.ss is only 
to extent of 1 per cent. and in a ff'W 
cases it is to the extent of 2 per cent. 
I think in a budgeting of this kind, 
such small excesses should not be 
made a subject of such eloquent ob-
servat:ons as the hon. Member has 
made. 

But there is one thin,. Atter ,oh11 
through this book, I have come to one 
conclusion that no lldequate jU3tifica. 
tion has been ,ven for puttin, fl'r~ 

ward these demands. For instance, 
here is demand No. 132. 'It u said 
here that: 

"The expenditure durin, the 
last few months of the year, how-
ever, exceeded anticipation mainly 
on account of (a) accelerated pro-
,ress of works, (b) execut'on of 
emergent works, (c) increaH! t., 
the !Cope of projects and (d) 

unanticipated adjustment of the! 
cost of materiala." 

1883 (SAKA) /01' EzceBl Chant. 14940 
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You will agree w.th me that these 
generalisations can llpply to any 
Minlstry in the Government of India. 
The hon. Finance Minister should 
have told us for in.,tance, what 18 Ult 
accelerated prolreu of works which 
he is referrm, to. Somethinl con· 
crete and specific shou.d have been 
stated, but that has not been done. 
Then "execut on of emer,ent works" 
What are those emerlent works! 
How are we to know what they aref 
Then, "increase 10 the scope of pro-
jects". What are those projects? We 
are being asked to vote for this exce&\ 
grant to the tune of as. 7 lakhs with· 
out bem, told what we are dOlO,. 
This .s tke askin, w to vote for thae 
demands in a manner which I can 
describe as "blindl) ". I thmk more 
details shou d have been given than 
what have been provided, by the 
Ministry. 

I come to demand No. 60. Hizr.II· 
chal Pradesh is one of the Union 
territOries. Our Ministry of Finance 
is responsible for whatever is n:lD-
pending there. We foot the bill there 
and we have to finance the execut.I.n 
of the projects there. But I ::anu;)l 
understand what kind of bud,et'nj( 1& 
is that the! actual expenditure is only 
BDOut as, 4 crores and the exceu is 
aDout RI. 14 lakhs. Ra. 14 lakhs in 
term.; of the ftnanc nl of the (;0".' 
ernment of India is nothin,; it is true 
becawe the Government of India dell.; 
with crores. But the tax-payer hal 
to think .n tenns of every nays pllin 
every rupee, hundreds of rupees a ~ 

thousands of rupees. Here he hal 
been asked to vote for an eXCeill 

grant of Ra. 14,70.042. 

Ala Boa. Member: No naya palla? 

Bbrl D. C. SbanDa: What is that 
grant meant for? It say.: 

"Payment at the c:10Ie of the 
year tor the co;t of fodder and 
concentrate. l"Blulred for anJmals 
;n 'he first two months of the 
to lowin, yeu." 
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We are asked to dole out this money 
of Rs. 14 lakhs for fodder and con. 
centrates required for animals and 
adjustment of unanticipated debits 
relating to the cost of sheep-shearinJ( 
machines. I do not know what kind 
of mach:nes they are which require 
so much money. Then, we are told 
that this money will be required. 
among other things, for purchasp 01 
buns. What kind of bulls are they? 
Then, it is said here: 

"Construction of Sheep Breed-
ing Farm at Chamba". 

All these things are there. I think 
they are very desirable £hings, and 
they should be provided for. But 1 
do not understand why so much 
money should be asked for. 'It is said 
here: 

"The receipts  realised on 
account of hired private vehicles 
are credited to the receipt head 
and payments made to the 
owners of the vehic:es on accoU:lt. 
of. hire charges are treated as 
working expenses." 

Here is the transport business. ann in 
that transport busines's also we arl! 
being asked to shell out such a large 
sum of. money. What I say is, in a 
Grant of this kind We should be 
given more details, 'and it shou:d be 
justified Why &s. 14 lakhs are requu·. 
ed by way of. Excess Grants. 

Then I come to Demand No. 1;8. 
This is very important. The ext·ess 
was dUe to adjustment of arrea! <:Ie-
bits towards the close of the year and 
restoration in the later part of the 
year of. a portion of the privy purse 
ot a Ruler which was withheld tem-
porarily in the earlier part of the 
year. Mr. Chairman, we would hllve 
been very much interested in know-
ing who this great Ruler wall whose 
privy purse was t e~d temporarily. 

Cb. Ranblr Singh (Rohtak): And 
why it was withheld. 

Sbri D. C. Sharma: In the first 
place, we should have been told 
Why it was withheld and, in the second 
place, we should have been told why 

it has been restored. This is sonle. 
thing abnormal, and We should have 
been given all reasons for that. That 
has not been done. We are only told 
about some mythical prince .... 

Shri A. M. Tariq (Jammu and 
Kashmir): We do not know whether 
he is alive or not. 

Shri D. C. Sharma: We are only 
told about a mythical privy purse. 
We are onIy told about the actual 
grant of the privy purse after 
six months. Why it has been done, 
we do not know. I agree with Shri 
Vittal Rao in one thing. He was 
talk.ng about the pensions. I am sorry 
the Home Minister is not here. 

An Hon. Member: The Deputy 
Minister is here. 

Shri D. C. Sharma: Only the De-
puty Minister in charge of Schedult:d 
Castes and Scheduled Tribes is here. 

Dr. Ram Subhag SInCh (Sasaram): 
There are many Tribals in Himacnal 
Pradesh. 

Shri D. C. Sharma: I am sorry the 
hon. Home Minister is not here. EVl!n 
the Minister m the Ministry of Home 
Affairs is not here. Why I want them 
to be here is this. I have been put-
ting so many questions, all of us 
have been putting so many questions 
about pensions. Have the pens.ons 
been finalised? No. I think so many 
years have passed and some of these 
pensioners are being given only ex 
gratia payments or ad hoc payments. 

Shri Warior: Provisional payments. 

Sln1 D. C. Sharma: Their pensions 
have not been finalised. What is the 
jungle of rules about which so much 
time is being taken to be cleared? I 
cannot understand. About 14 years 
have passed and still we have not 
been ab:e to finalise the rules tor 
thme pensions. We have not been 
given any justifiable reasons for this 
also. I may tell you, Sir, that now 
they have tormed themselves into an 
association. 
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Ch. BaDblr SlD,h: Who has formed? 

Shri D. C. Sharma: People form 
associations. For instance, there may 
be an association of cattie breed.er. 
of which the hon. Member may be .. ' 

An Hon. Member: Cattle lifters. 

Shri D. C. Sharma: I am talking 
about the association of pens!Oners. 
Why have they formed themselves 
into an IUSoc,ation? It is becau.se tnE:y 
are not paid their pensions. It IS 
up to the Home Ministry to tell us 
why they are de~a  the finalisa. 
tion of these rules, and why toey 
are not coming forward to make tile 
payment of pens.ons which are due 
to the.>e people. 

I hope, Sir, that in future it would 
be seen that whenever such Demands 
for Excess Grants are brought before 
the House we are told something "pe· 
cHic about all these things. Un.csa 
that is done, I think these Grants do 
not acquire any kind of reality. 'l'hat 
is why I request the hon. Minister 
to do it. 

Shri Chintamoni PanI,rahi (Puri): 
Mr. Chairman, Sir, I only want til 
refer to Demand No. 58 relating to 
privy purse 'and aLowances to Ind.ara 
rulers. Though it is a charged item 
and We are not going to vote on it, 1 
think we can discuss it in this House. 
It hIlS been stated that aa appropria-
tion of more than Rs. 5,42,lH,OOO was 
tirst made and then the actual expen-
diture went up to Rs. 5,43,48,778. The 
hon. Member, Shri Sharma has alsu 
referred to this matter. Recently, 
Sir, one of the hon. Members belong-
ing to Ganatantra Parishad-a promi-
nent Member-Shri Mah'anty who 
has now left Ganatantra Parishact, 
met the Prime M nister and it appear. 
ed in the new.>papers that the Prime 
Minister is reported to have told him 
that the Government has really be-
come too much generous to these ex-
rulers so far as payment of privy 
and allowances to the ex.ru.ers and 
their relations is concerned. 

Sir, 'I would like to know what iii 
the actu'8.1 position. We find that the 
Government sometimes take a deci-
sion to withhold the payment of 
privy purse to a particular ruler 
because the Government is not saus. 
fied with the behavlour of that ruler. 
Recently there was a case. So far as 
Bastar is concerned, the Maharaja of 
Ba.star always used to support the 
Madhya Pradesh Government. So 
long as he was supporting the Con-
gress Government there, there was no 
remark against him and he was a 
good boy. But the moment he went 
against the Government, particu.'8.rly 
the Madhya Pradesh Government, 
there were charges of all kinds agamst 
him. It was said that he was a 
man.ac and it was good that he was 
deposed. There the ruler was de. 
posed and immediately after another 
man, his own younger brother, was 
made the Maharaja. Was it very ne-
ce"sary can't the government do with. 
out Maharaja? Sir, either the Gov-
ernment is not very much serious on 
this matter, Or it th.nks that when-
ever it suits the convenience or tIle 
Government it can utilise this provl. 
sion and. depose a ruler when 1t so 
likes and in"ta11 another ruler if it 
so likes. Therefore, at least the 
House must know-because the Gov-
ernment has been given this lat1tucte-
whether the Prime Min.ster Or the 
Government of this country is going 
to utilise this latitude to the advan-
tage of the ruling party of this coun-
try. 

S:r, the peop:e of India are paymg 
more than Rs. 6 crores every )'ear on 
this account. I am told that thIS IS • 
charged item under the ConstitutIon. 
But the people of Orissa are alSO 
paying towards this privy purse, 
and it is not be:ng paid directly ~ 

the Government of India. The State 
er e ~s are paying becawe me 

Government of India stands guarantee 
under the Constitution for the pay-
ment of privy purses. The State Gov-
ernments are actually paying these 
amounts to the rulers. Therefore for 
all t:mes to come the prine pIe mUl;t 
be finally settled, if the government 
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are really serious about the conduct 
of ex-rulers in this cOWltry, then, at 
least stop it. 

8hrl B. R. Bbapt: Sir, can this be 
raised on Exces.> ra ~  

8hrl Chlntamoni Panip'ah1: Why 
not? I told in the beginning t a~ we 
were not going to vote on it. But we 
can discuss it. 

Shrl B. R. Bbagat: The House has 
granted that amount. The appropria-
tion was accepted by the House. Only 
because of some un-anticipated ad-
justments if there is some excess, I 
do not think it is proper to discuss it. 

8hri Warlor: There is something 
sa d about withholding and again res-
toring it. 

8hrl Chlntamonl PaDigrahi: You 
withheld it from a ru er. What for? 
Did you tell the ~e 'about Jt? We 
do not know why you withheld it. 
Now you are coming with your 
Demand for Excess Grant. What for? 
Is it because it suited your whim 
that )OU withheld It then and now 
you are restoring it because it su;t:> 
Y'ou again? Therefore, We are per-
fectly right in questioning ) ou. J 
hope the hon. Deputy M s~er will 
give us a saU.sfactory answer. 

The Prime Minister feels concernl'd 
about this matter. It was reported In 
the papers, as I said. that the Pr:mc 
Mm ster is very serious about \.his 
and he is thinking Whether some 
steps should be taken for having taxes 
on the privy purses and allowances 
of the rulers. We do not know whe-
ther he is going to take some drastiC 
measures against the conduct of ex 
rulers 10 this country. If the Gov-
ernmen,t is rea ly serious, then we 
must at least know what it is up to 
and how it is ,oing to act. If not, we 
will have to come to the conclUSion 
that Government h1l8 two voices and 
two d trerent standards, so far as the 
ruler. are concerned. 'It has lot iLl 
awn favouri' e rulers on whom It 
bestows aJ. the privileges. But if 

the rulers go aga:nst the Government. 
It deposes them and takes actlon 
against them. I say this is wrong in 
principle. It must be finally settled 
for a1; times to come here and now. 
The people of India are not going to 
pay mdefinitely these privy purses to 
the ex-rulers who are not behaving in 
a way which is really appropriate 3...'1" 
beft tting them, so far as the changing 
condi'ions in Ind:a at the present tunf' 
are concerned. 
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Shri Wartor: I want to make 110II\II 
observations on Demand No. IMJ. The 

hon. Deputy Minister was f t ~ shy 
and pointed out that this is a charged 
item. We know that under article 
113 of the Constitution there cannot 
be any voting on this item as it is 
a charged one. But he should not 
fight shy of facing thrs issue. I know 
this is a very ticklish and sensitive 
point. 

Shri T. B. VIHaI Bao: The ruling 
party is very touchy about it. 

Shrl Wartor: There have been some 
developments recently which we want 
to bring to the notice of the House. 
Political parties are wooing the 
ex-rulers and now some of the ex-
rulers are ready to shed their privi-
leges. But, even then, certain 
quarters are not willing to take it 
that way. We do not know how or 
why, but there is open wooing of 
thesp. princes to come into the politi-
cal field. 

Why was privy purse given to these 
rulers? There was a principle under-
lying that. The rulers were keeping 
aloof from the ordinary people, the 
common masses. They were consider-
ed as privileged people belonging to 
the aristocracy, unapproachable by 
others. They were in the upper 
strata of society, as distinct from the 
lower strata of the common people, 
unapproachable by the common 
mPn!les So, they had to m'lintain 
some dignity, some status and lOme 
paraphernalia, which will cost them 
some money. The privy pune WI. 
given to them to meet that expendi-
ture. As they are not ordi-
nary people. the rights which 
are enjoyed by the common 
people should not be extended 
to them. If they want the privy 
punes. they must keep themselves 
aloof. They cannot, On one side, ask 
for the continuance of the privy 
purse and. on the other, ask tor the 
riJ(hts and facilities which are enJoy-
ed bv the common people, as the two 
cannot be reconciled Either they 
must become ordinary common 
eltizens Of thia country, leavinl all 
tbeprlvileps, and apt the battlel 
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of life in political, social and economic 
ftelds or they must remain where 
they are, satisfied with what they are 
getting as privy purses. In that case, 
we will not have any trouble from 
them. 

The question of Bastar was raised. 
There are people in certain quarters 
!n our political life who are wooing 
the princes and the princelings to 
come into their fold. 

Shrl T. B, Vittal Rao: Swantantra 
party. 

Shrl Warlor: Yes. Swatantra party 
I did not mention Congress, because 
they are also a privileged party nOW. 
So, naturally. privileged party can 
approach privileged people. But now 
even new parties are approaching 
these privileged people. Then, what 
will be the position? The result will 
be that the free vote of the ordinary 
cltizen will be jeopardised and will 
be in peril. If the privileged people 
are gOing to become unprivileged 
people and some princelings become 
privileged by means of privy purse 
or some other means, Our democracy 
will be in jeopardy, the rights and 
interests of the ordinary common 
people will be harmed and, in course 
of time, there will be plutocracy and 
not democracy. Hence, this is a fit 
oecaslon when such demands must be 
discussed to make the party in power 
adopt a firm policy by taking certain 
steps. Of course, we cannot vote this 
down; we can only appeal to their 
good sense, their democratic sense in 
the name of our constituencies and in 
the name of the future of our country. 
We can only appeal to them that since 
we had so many experiences, bitter 
experiences, with these princes and 
pril.lcelings," it is time we thought, or 
applied our mind to the question, 
whether the privy purses should be 
continued and they should be kept 
aloof from the common people or their 
privy purses should be discontinued 
and the ex-rulers should become 

people fighting the battles of life just 
like any other citizen of this land. 
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The Deputy Minister of Civil A m-
UOn (Shri Mohluddiu): Sir, Shri 
Vittal Rao and Shri Sharma have 
critIcised the excess grant worth about 
Rs. 7,52,00,000, I may just say a few 
words about this criticism. 

A Minister sometimes or usually 
salls, according to the old saying, 
between Scylla and Charybdis. I 
thmk he is usefully criticised for 
delays in the construction of different 
aerodromes 'or projects, There are a 
number of questions in this House 
and in the other House as to why 
there is such a dealy in the construc-
tion of such-and-such aerodromes or 
such-and-such place. When the 
Ministry accelerates the construction 
and unfortunately it happens that the 
amount that has to be paid at the end 
of the year is in excess of the voted 
grant, there is criticism that the 
Minister is not watchful and that he 
does not see as to how much expendi-
ture is incurred from day to day so 
that it does not exceed at the end of 
March the amount that was voted for 
that particular item. 

The provision made during 1958-58 
for construction works in connection 
with aviation was Rs. 8,23,87,000. This 
was the voted grant. The expendi-
ture incurred, as we found out later 
on, was Rs, 8,81,19,019 which shows 
an excess of Rs 7,52,000 and odd. 
Shri Sharma criticised us by saying 
that the notes for the excess l1'ant 
do not show as to what the facts were, 
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Usually, t ~se notes that are circulat-
ed to hon. Members are not burdened 
with details. That is why, I suppose, 
all the-se details were omitted from 
the notes that were circulated to hon. 
Members. 

14 hrs. 

I am mentioning a few items in 
which there was an excess over the 
budgeted amount as these details have 
not been given. For example, for the 
runway at Dum Dum only a sum of 
Rs. 15,000 had been provided, but the 
actual expenditure that was incurred 
tht're was Rs. 4,11,380. This expendi-
ture had to be incurred because we 
had to accelerate construction of the' 
rUJllway on account of the coming 
Boeing servicC'.'. Similarly, there was 
an excess with regard to the 
Lllcknow runway; a second runway 
had to be constrllctt'd there. Thl' 
other items rt']at(' to Kumbigram, 
Agartala. Ahm<,dabad, and the glider 
dome at Poona. All t e~e WI'I'(, items 
which were undertaken and which 
had to ht, comp]pted and whi('h had 
to be accelerated for Ont' n'ason 01' 
the' other. The ultimate p/f<'ct of it 
was that the're was an e'xC'ess e'xp<,ndi-
ture over tht, vot<,d amount of 
Rs. 7,52,000. I hope these explana-
tions are satisfactory and that the' 
grants will be voted. 

Shri T. B. Vltta) Rao: Wil] they 
satisfy thl' puhlic? 

Shrl B. R. Bhagat: The hon. Mem-
ber who initiated the debate took a 
misconceived view of the functioning 
of the Finance Ministry on one or 
two \'f·ry minor items and came to 
the conclusion that the Ministry is 
not functioning properly. I think as 
a very serious student of public 
affairs that he is, he himself would 
see the fallacy of his logic and the 
fact that the general conclUllion that 
he has drawn i::; not substantiated by 
any facts. leave aside one or two 
m'nor facts. 

He relerred to one earlier Hem ur" 
eonnected with this, namely abrlllt lhf-

-479(Ai) LS-6. 

notification in regard to the Industrial 
Finance Corporation. I had promised 
to the House to get the facts and lay 
the same on the Table of the House. 
I have collected the faets and sent a 
statement to the Lok Sabha Secre-
tariat for being laid on the Table of 
the House, as also a copy to be sent 
to the hon. Member. 

So far as the question of delay in 
this case is concerned, the hon. Mem-
ber said that the Public Accounts 
Committee considered this matter in 
its Thirty-second report and submit-
ted its recommendation in December 
1960 and asked why it is that the 
Finance Ministry is coming after so 
many months bdore the House. He 
did ~  without knowing the fac:ts and 
knowing what are the prol'edures in 
this which the Finance Ministry has 
10 go through. 

I have mudl' enqulrICs in this n:s-
peel. Tht, position is that in the very 
firs 1 wt'ek of January we wrot{· to 
the DC'partm('nt of Parliamentary 
Affairs, which is in chargc of con-
ducting th{' ('(lnsullation with the 
Business Advisory Committee, that 
this matter should be taken up in 
the n('xt :.ession of Parliument for 
regularisation. In preparing this we 
ha\,(' to prepare the notes, loot-notes 
and all thes!' things, and we are try-
Ing to makt! it increasingly fuller and 
fuller; we have to send them to 
various Ministrie!l for comments and 
factual verification. With these thin,. 
WI' try 10 come to thl' House as early 
as possible. The Department of 
Parliamentary Affairs, and certainly it 
must be with the knowledge of the 
Business Advillory Committee, had 
fixed lhat it should be trtken up at 
the ('nd of the session. It was fixed 
for the 25th April. But becuuse the 
House was p ~d with lIIO many 
things. it could not be takE'n up Oil 
the 25th April. and it a.~ been taken 
up now. So it is a motter of arrange-
ment or the busin('S';: of the' Hnuse 
and there is no question of anr lapsl! 
on the part 01 the Finance Ministry. 
If could as well have been taken up 
eariier ie the HousE' had had time Dr 
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if the Dusiness Advisory Committee 
had so decided. To say on the basis 
of facts 'which arc absolutely wrong 
that the Finance Ministry unneces-
sarily caused delay and is not func-
~l  properly, is not correct. The 
facts being what they are, I think the 
hon. Member will grant that his con-
clusions are not correct. 

Sbri T. B. Vittal Rae: This issue 
was never brought before the Business 
Advisory Committee at any time. 

Sbri B. R. Bha,at: I do not know. 
But it is a question of the procedure 
concerning Parliament. We were 
ready and we notified. It is not a~ 

if we were not ready and that we 
wanted to delay it. Because, once the 
matter goes to the Public Accounts 
Committee, it scrutinises it. The hon. 
Member said that :t reprimanded 01' 
passed strictures with respect to cer-
tam things. I shall explain that 
matter presently. The matter was 
examined by the Public Accounts 
Committee. So the Finance Ministry 
or any other Mini'stry has no purpose 
in keC'ping it out from the House. It 
was only mere regularisation of the 
procedure that had to be done. And 
it can be done only according to the 
time or tl1l' conveniencl' of thl' House 
as fixed by the Business Advisory 
Committee. My on.ly point is that 
there iii no motive or effort On the 
part of the Finance Ministry to delay 
it. In the circumstances it is un-
charitable to charge the Ministry that 
it is inefficient, incompetent, etc. 
because of this delay. As a matter of 
fact, it has no purpose or motive in 
delaying it. That is my point. 

The hon. Member said that these 
excesses occurred and it shows a very 
sad state of affairs. If I may. apin. 
inform the hon. Member Of the facts 
-hE' explained them, but I would like 
to explain them further-out of a 
total number of 141 grants and appro-
priations pertaining to 1958-59, 
excesses occurred in 15 cases only, 

[h(' total amount of excc,;s being 
R; 44: 12 lakhs only as against the 
final grants and appropriation'! 
amounting to Rs. 7286 crores for that 
year. What is the pereentage? The 
pereentage is infinitesimally low: it i,; 
0:006 per cent only. If you see the 
corresponding percentage in 1957-58, 
that is one year parlier, that was also 
low. But the 1958-59 figure is several 
times lower. While the 1957-58 per-
centage was 0:07 per cent, the 1958-59 
figure was O' 006 per cent, that is, at 
least one-tenths lower. Because of the 
fact that some excesses, very minor 
ones, were infinitesimally low in· cer-
tain aspects, to say that it represents 
a very sad state of affaIrs is not 
correct. I do not ~ee how that con-
elusion can be drawn. 

But I would ~.a  that t'xecsses occur-
red. That is the point. And it has 
been said again and again that in the 
present system of our exchequer COll-
trol, where there i·5 no complete 
separation of audit and accounts, 
where the indenting and suppb'ing 
authorities are different, payments are 
being made: all payments arc not. 
made by cheque in whiCh case when 
the total ceiling is reached automati-
cally the payment could be stopped. 
Then' is still prevalence of inter-
departmental adjustments after the 
year is over. So long as this system 
prevail-3 and unless Wl' are able to 
completely separate audit and 
accounts, unle::;s we eliminate all inter-
departmental adju;;tments and took 
adjustments later and all payments 
are made by cheque and the indenting 
and supply authority are not differ-
ent we cannot prevent excesses. Then 
alone we can say there will be no 
excesses. And excess occurs because 
the paying authority does not know 
at a particular time that it has made 
excess payment-because everybody is 
terribly afraid and &lobody wants to 
make excess payments-but they do 
not know it, and these things are re-
vealed only afterwards. As I said, 
it is inherent in the system. Although 
we are tryinc to streamline it, all at. 
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III" that is the Comptroller and 
, Audito!"-C}c;,ci"al, the !"inancc Ministry 
and a:1 othel" Ministries and Depart-
m,:,nt.; ctJDcl'I"lI('d, are trying t.o eEmi-
nHif> thesC' things, we have been :lble 
to c·]jminate them to the ('xtent ot 
mlking the excess so low, namely 
0' 006 per cent, The pOint is how low 
it can be. But, it cannot be totally 
eliminated, That i's what I would 
appeal to the House to understand; 
in the system itself, it cannot be 
totally eliminated, because if you 
make the payment and the other 
person controls the purse, then you 
t'Rn make eXl'ess payment, because the 
other man will not know that hI': Is 
m'iking more payment than what he 
is allowed to do, This is what is 
('alled inter-departmental adjustment 
or book adjustment. Unless there is 
compIt'te s('paration of audit from 
accounts, it is not possible to elimi-
nate> it. This separation was tried in 
ccrtain departments, but somehow or 
thl' oth('r, the Comptroller and Audi-
to"-General and others are of thc· view 
that in the pre.;('nt stage, it cannot 
b:- done completely. So, with the 
system that prevails, we, on our part, 
are trying to eliminate it or minimise 
it or limit it to the lowpst pO';;sit,ic 
percentage and we have done it. 
Instead of cn'dit being given to the 
Finance Ministry, the chargc is being 
laId at our doors that we are ineffi-
clemt, incompetent and so on. I think 
this chargc cannot be laid al our 
doors, 

T ~  my han. fr;end refel'l'pd to 
the cases of pension. It is true that 
a1) pension cases are human cases, 
and hard case's. I myself hav<-come 
across certain cases in which the pen-
sions could not be paid for seven' 1 
years Whatever may be the I'P8S0nS 
fOl' that, the human aspect is so 
important that whatever difficultiel! 
are there have to be eliminated, 
because it is very hard that a person 
who has put in thirty years of service 
or more should be in the del 'l 's~ 

and he should not ~ his pension for 
several years. So we went into the 
question and we 'had long c.:I:1IIulta-

tions with the Comptrolicr RTlci 1\l'(.li-
to .. -GencI'ClI, and we h,n'c tl'll'd to 
streamline the rules. Wl' want to 
streamlint' them further; We hav(' ~

pedited it and We arc trying to do 
us much as possible. Al,tually, the 
position is much better now, not that 
there is no cases at all. Whatever it 
may be, we are trying to expedite it. 
But there are certain difficulties, 
because there is the question of identi-
fication, the question of the claims to 
be made by the pensioners, and theIr 
settlement and so on; all these ques-
tions require reference to back 
records, and, thel'efore, it takes some 
time, 

The han. Member said that thel'e 
should bl' nO finger-prints taken. We 
are not vcry ke('n on that, namely 
that the fingl'r-print should be there, 
but there must be some identification, 
and the tingl'r-print being thE' only 
soun'c, Wl' hav£' it.; if SOme other way 
could be found out for complete 
idl'ntification, we could haVe> it, but 
the point is that correct identification 
should be th.:'rp. We haw' tht' finger-
prints only beeuuse they constitute an 
pasy method oC having somc' identi-
fieation. 

Then, my han. friend ref('rred to 
certain ('omments of the Public 
Accounts Committee. WI' have given 
du(! n$pect and consideration to the 
recommendations of the august hodic!! 
like the Public Account8 Committee 
and the Estimates Committee. 

Particularly, WE' considered very 
carefully the charge of 10C7ilc budget-
ing that the committel' had referred 
to in respect of certain item!!. Under 
the existing procl'<iure, the expendi-
ture is not incurred directly by the 
identing dt>partment concerned but is 
initiany incurred by the supplying 
ministry and reimbursl'ments are 
ma.d(' either by the former to the latter 
in cash or by book adjustments. And 
in thil! system, sometimes, thl're i:. an 
excess. Similarly, in para 6 of their 
report, the committee ml'ntioned about 
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the excesses due to loose budgeting 
and nOil-preparation of revised esti-
mates on firm data. To secure effec-
tive control over expenditure and 
better standard of budgeting, the com-
mittee has stressed the need for 
regular monthly review of expf'ncii-

ture, timely reconciliation of the 
departmental expenditure figures with 
the accounts figures and up-to-date 
maintenance of liability registers and 
other ancillary records. Necessary 
instructions in this regard have been 
issued to the· Ministries, and I hope 
that the matters will be "et right in 
future. 

Then, the committe" has also salcl 
something about t.he q ~st  of 

budgeting and fin:tncial control. This 
was thoroughly ('Kaminer! in ('onnC'('-
tion with the proposals made by the 
Comptroller and Auditol'-Gt'lwral, in 

the Appendix to the Civil Audit 
Report, 19f,5. Thl' Dcpartnwnt of Ex-
penditurc have is>'ued instrllctions in 
regard to the revised arrangement for 
budgeting. It is hoped that the posi-
tion would show a further improve-
ment in futurc. The impact of these 
in'structions can only be known in the 
accounts of the years subsequent to 
the period referred to in the report. 
So, every efTort is being made to 
ensure that such excesses are reduced 
to the minimum. It may at the same 
time be mentioned that so long as a 
complete system of exchequer control 
is not introduced, and a ban is not 
imposed on book adjustments in 
respect of inter-departmental trans-
fers etc. after the close of the year, 
excesses over the grants approved by 
Parliament cannot altogether be 
avoided. I wqnt to draw the pointed 
attention Of the hon. Member to this. 
In the case of Departments where 
separation of audit and accounting 
functions has been brought about, such 
excesse's would not occur as the Pay 
and Accounts Officers ar~ not a t ~
rised to make payments unless these 
are covered by budget provisions or 
advances from the Contingency Fund. 

In para 2 of the report, the Public 
Accounts Committee have once again 
deprecated the tendency of delay on 
the part of the Ministries in the sub-
mission of their note's On €'xcesses to 
them. In order that the report on 
the examination of excesses may be 

submitted to Parliament at the 
earliest, the Committee have desired 
that the notes should be sent to them 
within the 'prescribed time-TImit. 
Instructions have been issued to all 
Ministries to keep a careful watch on 
the progress of action taken for the 
preparation of the notes to be sub-
mitted to the Public Accounts Com-
mitt('e and to ensure that explana-
tions are submitted within the pres-
cribe period of cight weeks. Thpse 
instructions ;;I'l' again bping brought 
to the notice of the Ministries for 
compliance. In future, I have no doubt 
that it would be strictly followl,d. 

With these words, I would com-
mend these Demands fOr the accept-
ane(' of the ~e. 

Shri T. B. Vittal Rao: May I just 
ask foI' OIl<' e1arification" In regard 
to the finger-print, thl' hOll. Minister 
said 

Shri B. R. Bhagat: There is one 
mon' point that I hJ.ve to deal with. 

About the Rulcr,--although I still 
feel that the question of privy. purses 
and the political aspects of it need not 
be raised on this occasion, becaUse the 
House had other occasions to discuss 
them-I would like to mention that 
Shri Chintamoni Panigrahi raised the 
question whether Government had 
any right, or whether it was on the 
whims of Government, to withhold 
payments to the Ruler first and later 
on give them to him. And he asked 
'What is this? This indicates that 
there is .some sort of whimsical action 
On the part of Government.'. The 
fact is that thi's relates to a minor 
Ruler in Manipur for which territory 
an Administrator was appointed by 
Government. I think the privy purse 
allowed to the Ruler was about 
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Rs. 2: 54 lakhs or something like that. 
Having an estimate of the expendi-
ture of the Ruler, the Administrator 
drew at first only Rs. l' 80 lakhs or 
thereabouts. So, it is not as if the 
amount was withheld in the sense 
that the amount was not allowed to 
the Ruler. The Administrator thought 
that this was the expenditure, but, 
later on, he found that ~ more 
money was needed for the R\ller. So, 
he drew more. But, by that time, 
there was no provision in the Budget, 
nor could supplimentary grants be 
taken, because it was quite late. So, 
excess expenditure was incurred. So, 
it was not because of any whims, but 
because the Administrator drew a 
lower amount having regard to the 
estimate, that this discrepancy oceur-
red. 

Shri T. B. Vittal Rao: May I just 
ask for one clarification? When a 
widow of an employee claims pension, 
she has to put the finger-prints of all 
her five fingers. Instead of asking 
for finger-prints, why can the photo 
not be asked for? The photo of the 
claimant can be asked for as an en-
closure. That would provide a 
propcr identification. 

Shri B. R. Bha,at: That s e~t  

will be considered. We shall see how 
far it is practicable and all that. 

Mr. Chairman: The question is: 

"That the respective excess 
sums not exceeding the amounts 
shown in the third column of the 
Order Paper be granted to the 
President to make good the 
amounts spent during tht. year 
ended the 31st day of March, 1959, 
in respect of the following 
Demands entered in the second 
column thereof, namely Demands 
Nos. I. 31, 37, 48, 51. 52. 60. 69 
99. 121 and 132 .... 

The motion was adopted. 

14:2' brs. 

APPROPRIATION (No.3) BILL-

The Deputy Minister of Finance 
(Sbri B. R. Bba&'at): On behalf of Shri 
Morarji Desai, I beg to move for leave 
to introduce a Bill to provide for the 
authorisation of appropriation of 
DlOl'leys out of the Consolidated Fund 
of India to meet the amounts spent 
on certain services during the finan-
cial year ended on the 31st day of 
March 1959, in excess of the amounts 
granted for those services and for 
that year. 

Mr. CbairmaD: The question is: 

"That leave be ,ranted to in-
troduce a Bill to provide for the 
authorisation of appropriation of 
moneys out of the Consolidated 
Fund of India to meet the amounts 
spen t on certain services dUring 
the financial year ended on the 
31st day of March 1959, in excess 
of the amount granted for those 
services and for that year." 

The motion was adopted. 

Shl'i B. R. Bba,at: I introducet the 
Bill. 

Sbri B. R. Bhapt: On behaU 
of Shri Morarji Desai, I beg to move: 

"That the Bill to provide for 
the authorisation of appropriation 
of moneys out of the Consolidated 
Fund of India to meet the 
amount spent on certain ser e~ 

during the fil!1ancial ypar ended 
on 1 hr.' 31st day of March 1959. 
in excess of t ~ amoun1.!; granted 
for those services and for t.hat 
year, bf' taken into considera-
tion". 

Mr. Chairman: Th(· question is: 

That the Bill to provid(' for the 
authorisation of appropriation of 

'~'s out of the Consolidated 
Fund of India to me('t. 1he am-
ounts spent on certain services 
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